
■ \ -

AppHcant

CEETRAL ADMTNTSTP m V F  TPTPITNAL. JARAI.Pim By x iru
.. Application No.(1q4^QF '

Jabalpur, this the 3̂*̂ o f March, 2005

Hon'ble Mr. Madan Mohan, Judicial Member

Smt. Phoolmati Bai
Bihari Singh Gond, Village Umaijhan
Post-Kundam, Distt. Jabalpur.

(By Advocate -  Shri H.R. Bharti)

1 T T  • Y J a S I U
I- -Union o f  India, tlirough its

Secretary, Defence Muiistry 
New Delhi.

2. The General Manager,
Gun Carriage Factor}',
JabaIpur(M.P.)

O R D E R  

Madan Mohan. Judirial Memhpr -

®  . ..... ;■ give direction to respondents for provide

jS c e "  ‘he of

) .......... may kindly be give direction for decide the

appropnatejust.ee

2. The brief facts ofthe case are that the husband ofthe ^plicant, Bihari 

Singh Gond was an employee as » Labourer under the respondents and due 

to sickness he dted on 14.9.2003 dunng hrs service penod leavmg behmd

Respondents.
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Ms widow i.e. the applicant. Aimexiire A-1, A-2 and A-3, wherein it has 

been clearly mentioned that the applicant is a widow of deceased 

Government servant an(i she is presently facing severe financial hardship. 

After the death of the Government servsoit the appHcant has moved 

representations dated 26.i0.2004(Annexwe A-4) and 17.11.2004(Annexiire 

A-5) for providing family pension and retiral dues. So far as the respondents 

have not taken any decision on the aforesaid representations of the
j

applicant. Hence, this OA
I
I

!
3. Heard the learned counsel for the appHcant

1

I

4 The learned counsel for the applicant states that the applicant shall be

satisfied if the respondents be directed to consider and decide the aforesaid 

representations dated 26.10.2004 (Aimexure A-4) and 17.11.2004(Annexure 

A-5)of the appHcant by! passing a detailed and reasoned order.
Ij

I

5. In the facts md 'circumstances of the case , I deem it appropriate to 

dispose of this OA by; directing the respondents to consider the aforesaid 

representations of the IqjpHcant and t^ e a decision within 3 months firom 

the date of receipt of k copy of this order by passing a detailed, speaking 

and reasoned order. I dp so accordingly!

6. The applicant is directed to submit a copy of this order dong with the 

copy of this OA to the respondents immediately.

7. In the result, the ̂ OA is disposed of with the aforesaid directions at the
I

admission stage itself i

(Madan Mohan) 
Judicial Member


